THE MANIPUR SECONDARY EDUCATION
(AMENDMENT) ACT, 1973

(Manipur Act 8 of 1973)

AN [20.3.73]
.- AcCv . '
to amend the Manipur Secondary Education Act, 1972
B it .enacted hy fhe Legis

Legislatore’ of Manipur in the “Twenty-
fourth Year of the Republic of India as follows :

e Sl 1. (1) This Act may be cwalled the Manipur Secondary Edu~
st 2md  cation (Amendment) Act, 1973.
(2) It extends to the whole of Manipur.
3) it shail come Wmto forec at once. )
Defiaition, 2. In'this Act, “principal Act” means the Manipur Secondary
Education‘Act, 1972 (Manipur Act No. 7 of 1972).
Ousission of 3. The word “Freamble” which is the first marginal note on
the fast mar-  the principal Act, shall be omitted. :
gimal note, : -
jment 4. In section 3 of the principal Act,
of section 3. .
(1) after clause (e), the following clause shall be inserted,
' "namely : o
‘(ea) “Government” means the Government of Manipur’;
(23 after clause (i), the following clause shall be inserted,
' pamely ; . ' , .
“(ia) “Notification” means’ notification' in the Manipur
‘ Gazette:’ ¢ and
(3) clause (p) shall be omitted.
:fm;’é‘t’i‘(’)’;“: 5. In section 4 of the principal Act, in sub-section (2), after

the words and the comma “Secondary
comma “Manipur,” shall be inserted,
Insertion_of .6, After section 4 of the

. . principal Act, the following new
:zv section  section 4A shall be inserted, namely :

Education,” the word and the

“Vesting of pro- 4A. Subject to any reservation that may
perty and fund. be made by the State Government, all pro-
) perty acquired by or transferred to the Board-
and the fund thereof shall vest in the
Board, * '



‘7 For section 5 of the prmcrpal Act, the followmg section

shaft ‘be substituted, namely

-“Composrtron of 5. (1) ‘The Board shall consrst of the

the Board ) Director of PEducation, Manipur, as it
ex-officio Chairman, seven ex-officio  mem-
bers -and thlrteen other members.

(2) The ex-ofﬁuo members shall be—

.(a) the Director of Health - Services,

Mampur 5

- (b) the Du'ector of Industrres, Mampur,_
(9 the Drrector of Agrrculture, Ma~

mpur'

dy the Drrector of the Jawaharlal Nehru
University Centre at Imphal.

(e) the Deane of the Facuities of Arts
,and Scrence Gauhan Umvers'ty, and

§3) the Secretary of the Board appoin-
12

Prov1ded tuat. notwrthstandmg anything -

contained. in. sub-section (1), the: Directors
of Education of the Governments of other

" siates ‘or Territories or Admmlstratrons '

admitted to the privileges of the Board
under section 2 shall be ex-officio members

- in_addition"to the ex-officio members men- .

troned in. thrs sub-section. .

(3) The other members shall be no-.

) mmated by the Government in’ the man-
ner herein provrded namely

(a) one of the Inspeetors of Schools,

" (b) four Headmasters/Headmrstresses of
» ~ High Schdol *or Hrgher Secondary
Schools’; -

(c) ‘one of the Principals of non-tcch—
nicaj Colleges; -

one’ of the Deputy - Dlrectors of -

Educatron Depargment

(¢) one_nominee of the Gauhati Uni-
" versity}

ted under sub- sectron (]A) of section

Sabetitation
for section
Y



(f) one nominee of the Jawaharlal
Nehru University Centre, at Imphal; -

(8) two teachers of High Schools ok
- Higher Secondary Schools; -

(h) one Principa] of a Teachers’ Trai-
ning College; and

() one Head of a Polytechnic.

4 Notwithstanding anything costained
in this section, the Board may co-apt not
more' than two members from among dis-
-tinguished educat{onists. ” ’

:{-udnn,n' '8. ‘In section 7 of the princlpal' Act, ,
(1) for the figures “i” and “Hi” the figures “1”.and “2” sespec-
tively shall be substituged ; C
(2) for sub-section (1), as hersby so0 called, . the follom;ing
sub-section ‘shall be substituted, pamely §
~“(1) A member of the Board .other than an - ev-officio
member shail, subject to the provisions of section 9
and clause (5) of section 14, hold office for a term
of three years from the date .of the notification published
~under section 61”
(3) in the proviso to -aub-sec_t!oq (1), as hereby _so called,
' (é) thc'dwords “in the Official Gazette” shall be omitted ;
an :
(b) for the words “by a period”, the words “for a-period”
shall be_ substituted, ’ ' : .
Amendment ‘9. In section 8 of the principal Act,
of section 8,

“{a) in sub-seéﬁon n,

() after the words “by it”, the words “or for continuing
to be such a member” shall be inserted;

(ii) the Obliqqg and the word “she” shall be omitted;

(iti) after the semi-<colon in ~clause (b), the word “or’
shall be inserted;

(b) for sub-section (2), the following subesection ahal} be
substituted, - namely; -

. “2) The Board and the member who Is disqualified undes
sub-section (1) shall be informed by the State Governmeny
thay [bis -membership ceases with lmmed!a;o effees.”



10 m szcﬂon 9 of the peincipal Act, in sub-sectign £4); -after

- the ~word: “#ha¥™, a-tomma shall . be . -inserted: and the words: and
“the “comma’ "notmthstandmg anythmg contamed in sec;mn 7” shall
- be msertcd :

1. In section 12 of the principal Act cafter sub-sectxon (-I),
the ollowmg new: sub-scctxon (IA) xhall be mscrted y-

“(IA) The State Govemment shall appomt the Secretary_ and
SR the Contro!lcr of Exammatlons ” 1

’2 In sectlon 13 of ;he prmcxpal Act, ,

(a) after . the words “ this Act” : the worda and the
iy Comma “and . ‘the mles made thereunder ”  shall be
. inserted;
~(b) in: clause (i) for the ‘words and the’ comma “on
"'condmon, on that’ the words “on such conditions

3’

s” shall, be substltuted

s(c) incclause(xxii), after ‘the: word *“Board the words
" “under sub-sectlon (2) of section 12 “shall bc in-
’serted, and

(d) - in" clause (xxm) the words *such gs and as jt
may deem fit” shall e omitted, and a comma shal)
be mscrted after, the words “such condltxons i

' 3. In section' 19 of the pnncxpal Act

{a) in sub-secuon (1),  before . the word ‘“‘regulation’” the
words “rules  and” shall be inserted ;

(b) in- sub-section (2), after the word ~“conivene”™ the
words “the meetings” “shall be inseried,

, 14 In section 21 of the prmcxpal Act, for the word “wﬂl »
the word “shall” shall ‘be submtuted

15. In section 22 of the p cipal Act, 1n sub- secuon (3) for

"words “one-thlrd of - the mcmbers the words “one third of the.

total number of members” shall be substituted,
' ra

16. . In section 24 of the principal Act,

() in. sub-section. (2), after clanse- (_]) the toﬂowwg clame

shall be inserted,. chameély;. ...

' ':“( (ja):: tha “precedure for meetmgs of the Boarﬂ and
its committees;”;

s

(b) in the provxso to  sub-section @), for ‘the - words,
“in the Officia} Gazette” ghc words “hy nonﬁcatxon
shall be. substztuted - o

of section 9

Amendmein
of section 12.

Amendment
of section 13,

Amendment

-o!lection 19.

Amendment
of section jl.

Amendment
of section 38,

of seation 24.



Amendment 17. In section 26 of the principal Act, the words and the
ofsetioa 26 ommas “and in every .such case, the, State Governmert shall, as
soon as may be, lay: before the State Legislature a copy of-the
said notification together with the statement of the reasoms Wwhic
led to such reconstitution’> shall be omitted. .

Amendment '18. In section 2'8,":6f ' the principal Act, for sub-section (2) the
— alaackien 33 feltyyring yub-section shall . be substituted, namely : :

*“(2) Every rule made under this Act shall be laid as «oon
sy “be after it is made before the Legislative Assembly
ot Manipur while it is in ‘session for ‘a total period of
fourfeen days which may be comprised in one- session

Cor in-two successive sessions, and if before the expiry
" of the. session immediately following, the Assembly resolves
that apy modification shall -be made in the rule or.that
~the Tule shall not ‘be made, the rule shall thereafter
have effect only in such modified form or be of po
effect, as the case may. be so, however that any such
modification or annulment shall be without prejudice to

., the -validity . of . anything previously done under the rule.”.
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